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Report of the Joint Committee Constituted by Hon’ble National Green 

Tribunal (NGT), Southern Zone, Chennai in OA No. 136 of 2016 Filed by 

Capt. B.S. Prakash Vs Union of India & Others 

1. PREAMBLE 

 The Hon’ble National Green Tribunal (NGT) in its order dated 18.03.2020 in 

OA No. 136 of 2016 directed constitution of a Joint Committee to ascertain the 

present status as follows: “we feel it appropriate to appoint a joint committee 

comprising of a Senior Officer from Regional Office, Ministry of Environment, Forest 

and Climate Change (MoEF&CC), Bangalore, a Senior Officer of the Kerala State 

Coastal Zone Management Authority and a Senior Officer from the Kerala State 

Pollution Control Board to inspect the project in question and submit a present status 

report and if there is any violation found regarding the conditions imposed including 

the Coastal Zone Regulation, then they should also mention what is the proposed 

action, in respect of such violation. 

 

 If there is any damage caused to environment on account of the violation, 

then the committee is also directed to impose environmental compensation against 

the seventh respondent for the violations, on any of the conditions imposed in the 

environmental clearance as well as the Coastal Zone Clearance granted in respect 

of the project as has been directed by this Tribunal in several cases of this nature on 

the basis of the guidelines given by the Central Pollution Control Board in this 

regard”. 

 

 Regional Office of Ministry of Environment, Forest and Climate Change 

(MoEF & CC) Bangalore will act as nodal agency for co-ordination and for providing 

all necessary logistics for this purpose”.  
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2. COMPOSITION OF THE JOINT COMMITTEE 

 

As per the directions of Hon’ble NGT, a Joint Committee was constituted with the 

following Members: 

 

S. No Name and Designation Organization/ Department 

 

1 Dr. Murali Krishna 

Scientist-D 

 

 

Nominee from Integrated Regional 

Office, Ministry of Environment, Forest 

and Climate Change Bangalore 

 

2 Dr. S. Prabhu  

Scientist-C 

 

3 Dr. Richard Scaria  

Member, KCZMA 

 

 

Nominee from Kerala Coastal Zone 

Management Authority 

 4 Dr. Lakshmi P.M 

Environmental Scientist,  

Department of Environment & Climate 

Change 

 

5 Smt. Sheeba MS,  

Chief Environmental Engineer 

 

 

Nominee from Kerala State Pollution 

Control Board 

 

 

Fig:1- Joint Committee Inspection of the Project Site on 19.11.2020 
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3. MANDATE OF THE JOINT COMMITTEE 

 

In order to ascertain the present status as per directions of Hon’ble NGT, a joint 

committee comprising of a Senior Officer from Regional Office, Ministry of 

Environment, Forest and Climate Change (MoEF & CC), Bangalore, a Senior Officer 

of the Kerala State Coastal Zone Management Authority and a Senior Officer from 

the Kerala State Pollution Control Board to inspect the project in question and submit 

a present status report and if there is any violation found regarding the conditions 

imposed including the Coastal Zone Regulation, then they should also 

mention what is the proposed action, in respect of such violation. 

 

If there is any damage caused to environment on account of the violation, then the 

committee is also directed to impose environmental compensation against the 

seventh respondent for the violations, on any of the conditions imposed in the 

environmental clearance as well as the Coastal Zone Clearance granted in 

respect of the project as has been directed by this Tribunal in several cases of this 

nature on the basis of the guidelines given by the Central Pollution Control Board in 

this regard. 

 

4. BRIEF ABOUT THE PROJECT 

 

M/s Green Gateway Leisure Limited (GGLL) is the special purpose vehicle formed 

by M/s Air Travel Enterprises (ATE) for executing the project Bekal Beach Resort 

and Spa. The proposal relates to construction and development of a resort and spa 

in Survey No.117, 118, 119, 120, 121, 122, 123, 124, 125, 126, 127, 128, 129, 131, 

133 and 134 of Kikan Village 1(P) of Chittari at Bekal in Kasargod District, Kerala in 

58 acres of leased land. Total built area of the project was envisaged to be 19041m2 

with 137 cottages. As per the clearance granted under CRZ 1991, the project site 

falls in Coastal Regulation Zone (CRZ)–III area. Total water requirement for the 

project was envisaged to be 60,000 l/day. 
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5. ENVIRONMENTAL CLEARANCE AND KERALA COASTAL ZONE 

MANAGEMENT AUTHORITY CLEARANCE 

 

This project has obtained Environmental Clearance (EC) under the Coastal 

Regulation Zone (CRZ) Notification, 1991 from the Ministry of Environment, Forest 

and Climate Change (MoEFCC) vide No. 16-4/2008 IA-III dated 02.01.2009 (Copy 

enclosed as Annexure R-1) pursuant to the recommendations of Kerala Coastal 

Zone Management Authority (KCZMA) vide its letter No. 152/ENV/06/CZMA dated 

18.11.2006 (Copy enclosed as Annexure R-2).  

 

During the visit, the Joint Committee noted that the validity of the Environmental 

Clearance granted by the Ministry was valid for a period of 5 years and validity 

expired on 01.01.2014. On the day of Joint Committee visit, no construction 

activities noted, and the entire project site was filled with dense grass and 

bushes of about 5-6 feet except some walkways. 

 

6. CONSENT FOR ESTABLISHMENT FROM KERALA STATE POLLUTION 

CONTROL BOARD 

 

Based on verification of records provided by Kerala State Pollution Control Board, 

the Joint Committee noted that M/s. Bekal Beach Resort & Spa has obtained 

Integrated Consent to Establish vide No. PCB/HO/KSGD/ICE/7/08/08 dated 

14.08.2008 which was valid up to 13.08.2011 and further got renewed in 2012 

(PCB/HO/KSGD/ICE-R/01/2012 dated 09.11.2012 valid up to 30.06.2015) and in 

2016 (PCB/HO/KSGD/ICO-R/01/2016 dated 19.01.2016 valid up to 30.06.2018). 

(Copy of the integrated consent to establish are enclosed as Annexure R-3) 

 

Joint Committee noted that the validity of the Consent issued by KSPCB got 

expired on 30.06.2018 and project authorities did not have a valid consent to 

undertake any further operations in the project site. 
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7.  STATUS OF THE PROJECT 

 

The Joint Committee on the day of site visit noted that the construction of the project 

had been abandoned in halfway and only 40-50% of the buildings have been 

constructed and the project is not in operation.  Dense growth of grass and bushes 

all over the project site was observed and no labour found to be working in the 

project area. Further, examination of previous reports and records indicated that the 

project is not operating, and all operations have been abandoned since last few 

years. The Joint Committee also noted that this project site was monitored by 

KCZMA, MoEFCC and KSPCB on several occasions like on 28.10.2016, 

11.03.2017, 09.08.2018 and on 09.06.2020. 

 

Fig.2 & 3 Present status of Project Site & New Canal in Project Site 

 

Fig.4 Google Earth Map of Project Site as on 24.10.2018. 
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8. APPROACH ADOPTED BY THE JOINT COMMITTEE 

 

Based on the Orders of the Hon’ble NGT (SZ), nominations were sought from 

KCZMA and KSPCB by MoEFCC, Integrated Regional Office, Bangalore being the 

Nodal Agency and accordingly, nominations were received from concerned 

authorities. Pursuant to receipt of nominations, the Joint Committee initially planned 

for a site inspection on 24.06.2020.  

 

However, due to the increased number of COVID-19 cases in Kerala especially in 

and around the project site and there by restrictions, the visit could not be 

undertaken. However, a preliminary meeting was convened through videoconference 

on 14.08.2020 (Copy of the minutes of the meeting are enclosed as Annexure 

R-4) and based on discussions again visit was planned during August 18-19, 2020 

and on September 16, 2020 which were also had to be postponed due heavy rains 

and flooding in the region and also due to non-availability of public transport apart 

from the project site to be in containment zone with several travel restrictions. 

 

As per the discussions held during video-conference, all concerned agencies have 

gathered requisite information related to the project based on available records; 

previous monitoring reports from various agencies, reports of Centre for Earth 

Science Studies etc. were also referred apart from usage of digital technologies 

(google maps) and a personal site visit was undertaken on 19.11.2020 to ascertain 

the facts in the matter. During the visit, Smt. Anita Koyan, Environmental Engineer, 

KSPCB represented the Committee on behalf of Smt. Sheeba, Chief Environmental 

Engineer, KSPCB who could not join the inspection due to some pre-occupied 

commitments.  
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9.  KEY ISSUES RAISED IN THE COMPLAINT AND REMARKS OF THE JOINT 

COMMITTEE 

 

A. MORE THAN 28 BORE-WELLS HAVE BEEN DUG IN THE PROJECT SITE 

FOR DRAWL OF GROUND WATER FOR CONSTRUCTION PURPOSE 

WITHOUT APPROVAL. 

 

 Remarks of the Joint Committee:  

▪ The Joint Committee on the day of the visit, noted that construction of the 

project was abandoned halfway, and the project was not in operation since 

past 2-3 years and heavy bushes and grass of more than 5-6 feet has 

grown all over the project site area expect some natural walkways. The 

Committee has searched for the existence of bore wells in the project site 

but could not locate any. 

 

▪ The Committee noted that M/s. GGLL has executed an agreement with 

Kerala Water Authority Vide No. KNG 20/ 2014-15 dated 07.09.2014 for 

supply of water to the project for non-domestic purposes (copy of the 

agreement enclosed as Annexure R5). 

 

▪ Accordingly, the Joint Committee concludes that there is no 

substantial evidence to prove that there exist bore-wells in the 

project site for drawl of ground water. 

          

Fig 5 & 6: - Dense bushes and grass in the entire project site 
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B. SEWAGE TREATMENT PLANT (STP) NOT INSTALLED 

 

 Remarks of the Joint Committee:  

▪ The Joint Committee on the day of the visit noted that the project has not 

been completed yet and not in operation. Hence, there is no generation of 

sewage and accordingly, the project authorities have not installed a 

Sewage Treatment Plant (STP) till date. 

 

▪ The Committee also noted that the Consent for Establishment (CFE) 

accorded by Kerala State Pollution Control Board (KSPCB) has also 

expired on 30.06.2018. 

 

▪ The Committee also noted that the project has not been completed 

yet and about 40-50% of the project work is still pending and prior to 

operationalization of this project, project authorities have to 

invariably establish an STP, without which they will not be able to 

obtain Consent to Operate (CTO) from KSPCB. 

 

C. HALF YEARLY COMPLIANCE REPORTS NOT SUBMITTED TO 

REGIONAL OFFICE OF MOEFCC 

 

 Remarks of the Joint Committee:  

▪ The Joint Committee based on the records made available noted that the 

Project Authorities have not submitted Half Yearly Compliance Reports 

(HYCR’s) at regular basis during the EC validity period to the Regional 

Office of the Ministry. 

 

D. VALIDITY OF ENVIRONMENTAL CLEARANCE EXPIRED 

 

 Remarks of the Joint Committee:  

▪ The Joint Committee based on the records made available noted that this 

project has obtained clearance under CRZ 1991 from the Ministry of 

Environment, Forest and Climate Change (MoEFCC) vide No. 16-4/2008 

IA-III dated 02.01.2009 and the validity of the clearance got expired on 
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01.01.2014 and if project authorities wishes to undertake any construction 

activity in the project site has to invariably obtain fresh clearance again 

from the Ministry. 

 

▪ The Joint Committee on the day of visit noted that no construction activity 

was going on based on physical verification, it was noted that at least from 

past 2-3 years no project work was going on. 

 

E. DIGGING/EXCAVATION OF EARTH TO CREATE NEW WATER CANAL 

WITH WIDTH OF 10M AND ABOVE WITHIN 500 MTS FROM HIGH TIDE 

LINE (HTL) 

 

 Remarks of the Joint Committee:  

▪ The Joint Committee based on the records evidenced during the 

inspection held on 19.11.2020 noted that few water canals have been 

constructed artificially in the project site and water has been diverted into 

the resort from the adjacent Chittari River and the same has been noted 

as per Google Images. Relevant Google Images from 2003 onwards and 

photos enclosed as Annexure R-6. 

 

▪ The Committee noted that a Senior Scientist, KSCSTE inspected the 

project on 28.10.2016 (enclosed as Annexure R-7) and noted the 

following: 

 

“large scale digging/ excavation of earth to create new water canals with 

width of 10m and above within 500 m from HTL was noted. The CRZ 

Notification 1991 clearly states that “Extraction of sand, levelling or digging 

of sandy stretches except of foundation of building, swimming pool shall 

not be permitted within 500 m of HTL of sea and hence the digging within 

500 m from HTL amounts to violation of provisions of CRZ Notification”.  

 

“These canals are connected to the river having tidal influence from sea. 

These canals have tidal influence from sea and hence on the banks from 

high tide line (HTL) landward equivalent to the distance of the canal will be 
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No Development Zone. The distance from the HTL to the existing 

construction made in many places is less than the width of the canal newly 

created. Those constructions would be partly in NDZ. The Google images 

of 2003 and 2015 given below in Fig 1 and 2 will provide the excavation 

taken and modifications done. This will also amount to violations”. 

 

▪ The above inspection reports have been forwarded to Ministry in 2017 

and the same has been appraised to Hon’ble NGT, which has been 

recorded in its Order dated 18.03.2020.  

 

▪ Based on verification of records, the Joint Committee noted that Ministry 

has sought clarification from project authorities regarding the details of 

water body development and its potential impact on environment prior to 

issue of clearance, for which project authorities vide their Letter 

GGL/GG2/BEKAL-IV/2008-09/41 dated 08.09.2008 (enclosed as 

Annexure R-8) have informed the following: 

 

“The plot of land leased to GGL by BRDCL (Department of Tourism) has a 

total area of 23.61 ha (approx. 58.37 acres). On the Southern side is 

situated Chittari river. An irrigation inlet canal was laid many years ago for 

a small length into the plot. The inlet has a shutter regulator at the river 

mouth. The inlet and the regulator have been lying defunct for many years 

now. However, the GGL has proposed to retain the inlet canal and the 

width of this small canal on either side as “No Development Area” since 

the intention is not to alter the existing major geographical features in the 

area. 

 

A major part of the central area of the site falling within 200 m and 500 m 

of HTL is low lying with a shallow bowl-shaped formation. This are used to 

be waterlogged during rains (almost 4 months of a year). Conversion of 

this area of the plot would require huge quantities of earth spoil to be 

brought in from outside. Moreover, such filling up may alter the existing 

terrain of the land. Alternatively, an acceptable proposal was mooted to 

retain this central piece of land as bowl shaped, if necessary, with a little 
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more earth work, to function as a large central shallow pool and a water 

harvesting tank”. However, against the above, the project authority 

has created few water canals artificially without clearance from 

Ministry/ KCZMA. 

 

▪ The Committee opined that the CRZ details on field, the exact length of 

canal created within CRZ area etc. need to be ascertained by engaging 

agency authorized for HTL demarcation and CRZ mapping like National 

Centre for Earth Science Studies (NCESS), Trivandrum, National Centre 

for Sustainable Coastal Management (NCSCM), Chennai or Institute of 

Remote Sensing (IRS), Anna University, Chennai for working out 

environmental compensation.  KCZMA in consultation with MoEFCC, 

Department of Mining & Geology, Department of Irrigation, Department of 

Revenue, and other concerned line Departments can initiate appropriate 

enforcement action as per powers conferred to them under Environment 

(Protection) Act, 1986.   

 

9.  CONCLUSION AND FINAL REMARKS 

 

 The Joint Committee constituted by Hon’ble NGT (SZ), Chennai after 

verification of available records and based on the assessment undertaken during 

physical inspection, conclude the following: 

 

A. The construction of the project has been abandoned in halfway and only 

40-50% of the buildings have been constructed and the project is not in 

operation since past 2-3 years. Dense growth of grass and bushes all over 

the project site was observed and no labour found to be working in the 

project area on the day of visit.  

 

B. The validity of the clearance granted by the Ministry and Consent to 

establish granted by KSPCB have expired in 2014 and 2018 respectively. 

Any further construction/ project activity needs a fresh clearance from 

KCZMA, Ministry as well as Consent from KSPCB.  
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C. The Joint Committee opined that there is no substantial evidence to prove 

the existence of any bore wells in the project site and based on verification 

of records, the Committee noted that the project authorities have entered 

into an agreement with Kerala Water Authority for supply of water for non-

domestic purposes. 

 

D. The project has not been completed yet and not in operation. Hence, there 

is no generation of sewage and accordingly, the project authorities have 

not installed a Sewage Treatment Plant (STP) till date. 

 

E. It was noted that new canals that are tidal influenced have been created 

without obtaining prior clearance either from MOEFCC or KCZMA in the 

project site as part of landscaping and part of which falls within CRZ area.  

the CRZ details on field, the exact length of canal created within CRZ area 

etc. need to be ascertained by engaging agency authorized for HTL 

demarcation and CRZ mapping like National Centre for Earth Science 

Studies (NCESS), Trivandrum, National Centre for Sustainable Coastal 

Management (NCSCM), Chennai or Institute of Remote Sensing (IRS), 

Anna University, Chennai for working out environmental compensation.  

KCZMA in consultation with MoEFCC, Department of Mining & Geology, 

Department of Irrigation, Department of Revenue, and other concerned 

line Departments can initiate appropriate enforcement action as per 

powers conferred to them under Environment (Protection) Act, 1986.   

 

*** 
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Minutes of the First Meeting of the Joint Committee held through Video 
Conference in OA No. 136 of 2016 Filed by Capt. Prakash Vs Union of India in 

Hon’ble NGT, Chennai on 14.08.2020 
 
 

1. The first meeting of the Joint Committee constituted as per Order of Hon’ble NGT dated 
18.03.2020 in OA No. 136/ 2016 in Hon’ble NGT, Chennai raising several allegations/ 
objections regarding issue of Environmental Clearance (EC) as well as Non-Compliances and 
Violations in implementation of Environmental safeguards with regard to EC conditions and 
Coastal Regulation Zone (CRZ) requirements in a project related to M/s. Green Gateways Ltd, 
Bekal Kasargod District, Kerala was held on 14.08.2020 through Video Conference (Copy of 
the Order is enclosed as Annexure-1 and Meeting Notice as Annexure-2). 
 

2. The Hon’ble NGT, in its order directed the Joint Committee to ascertain the present status as 
follows: “we feel it appropriate to appoint a joint committee comprising of a Senior Officer 
from Regional Office, Ministry of Environment, Forest and Climate Change (MoEF & CC), 
Bangalore, a Senior Officer of the Kerala State Coastal Zone Management Authority and a 
Senior Officer from the Kerala State Pollution Control Board to inspect the project in question 
and submit a present status report and if there is any violation found regarding the conditions 
imposed including the Coastal Zone Regulation, then they should also mention what is the 
proposed action, in respect of such violation. 
 

3. If there is any damage caused to environment on account of the violation, then the committee 
is also directed to impose environmental compensation against the seventh respondent for the 
violations, on any of the conditions imposed in the environmental clearance as well as the 
Coastal Zone Clearance granted in respect of the project as has been directed by this Tribunal 
in several cases of this nature on the basis of the guidelines given by the Central Pollution 
Control Board in this regard”. 
 

4. As per the directions of Hon’ble NGT, a Joint Committee was constituted, and a site visit was 
also planned for 24.06.2020. However, due to the increased number of COVID-19 cases in 
Kerala especially in and around the project site, the visit could not be undertaken and 
subsequently another visit was planned during August 18-19, 2020. However, this instant visit 
was also postponed based on feedback from some members informing that heavy rains have 
created a havoc in the region and the number of containment zones have also increased 
drastically and the proposed project site is also in containment zone because of which several 
restrictions are in place in that region. The details of the Joint Committee constituted is as 
follows: 
 

S. No Name and Designation Organization/ Department 

1 Dr. Murali Krishna, Joint Director  
MoEFCC, RO Bangalore 
 

2 Dr. S.Prabhu, Deputy Director 

3 Er. Kalaiarasan, Environmental Engineer  
Nominee Kerala Coastal Zone 
Management Authority 
 

4 Dr. Richard Scaria, Member 

5 Smt. Sheeba MS, Chief Environmental 
Engineer 

 
Kerala State Pollution Control Board 

6 Shri. Arthur Xavier, Environmental Engineer 

Annexure R4
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5. In view of the above and also considering the pandemic situation and heavy rainfall in the 
State of Kerala, the first meeting was held through video conference and during the VC, 
Members noted that EC for this project was granted on 02.01.2009 and its validity has expired 
in 01.01.2014 and consent issued by Kerala State Pollution Control Board (KSPCB) also expired 
on 30.06.2018. As on date the project has not been fully completed and is not-operating and 
in case, the project authorities need to start the work, they are required to obtain EC from the 
Ministry and Consent from KSPCB, a fresh. 
 

6. During the meeting, Members noted that, this project site was monitored earlier on different 
occasions by MoEFCC, Kerala State Pollution Control Board (KSPCB) and Kerala Coastal Zone 
Management Authority Officials (KCZMA) on 28.10.2016, 11.03.2017, 09.08.2018 and on 
09.06.2020. Representative from KCZMA informed the Joint Committee that this site was 
monitored earlier by Dr. Harinarayanan, Sr. Scientist from KCZMA and submitted report also. 
Further, the Members opined that previous monitoring reports of MoEFCC, KSPCB and KCZMA 
may also be examined in detail for ascertaining the status of compliance to EC/ CRZ clearances. 
MoEFCC was requested to share these reports with the Joint Committee. 
 

7. During the VC, all the Members discussed about the appeal and suggested seeking the 
following information from all the concerned departments prior to a site visit for ascertaining 
the factual information related to the appeal. Further, all the Members suggested the Ministry 
to write to Hon’ble NGT and seek additional time of another three months for scheduling a 
site-visit and for submission of factual report in this instant matter. Joint Committee agreed 
to furnish the following information from each concerned department/ agency. 
 

 

 

 

,,,, 

S. No Information Required Department/ Agency 

1 Details of any bore-wells in the project site and status 

of construction related activities 

KCZMA and KSPCB 

2 Details and copies of consent issued along with status 

of STP and other buildings 

KSPCB 

3 Distance and Maps relating to CRZ / CZMA and 

distance from High Tide Line (HTL) and to confirm 

whether any violation conducted by construction of 

canals/ use of water within 500 Mts 

 

KCZMA 

4 Detailed report on construction made and also to 

inform details of regularization of buildings done by 

District Coastal Zone Management Authority  

KCZMA 

5 Status of submission of Half Yearly Compliance 

Reports (HYCR) and whether any monitoring 

conducted during construction 

MoEFCC and KCZMA 

6 Assessment of environmental damage if any, caused 

in violation of EC/ CRZ Clearance 

MoEFCC and KCZMA 

7 Status of compliance reports/ half yearly reports 

submitted by the applicant. 

MoEFCC 

 

 

 

 

*** 
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R7- Google Earth Maps form 2003 to 2018 

 

Google Image of the Project Site in 30.05.2003 

 

Google Image of the project Site in 15.02.2010 
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Google image of the project Site in 18.02.2012 

 

Google image of the project Site in 20.12.2013 



 

Google image of the project Site in 17.02.2014 

 

Google image of the project Site in 26.12.2015 



 

Google image of the project Site in 14.01.2017 

 

Google image of the project Site in 24.10.2018 
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, KERALA_ COASTAL ZONE MANAGEMENT AUTHORITY 
Directorate of Environment and Climate Change 

,o:4999/ A2/ 17 /KCZMA Pallimukku, Pettah, 
Thiruvananthapuram, Dated: 08.08.2017 

!rom 

To 

Sir 

The State Public Information Officer 
KCZMA 

Capt. B.S Prakash 
Flat No . 6C, Heera West Court, 
Athani Lane, Vanchiyoor 
Thiruvananthapuram- 685 035 

Sub: KCZMA- RI Act- Application- Reg. 

Ref: Your application dated: 24.05.2017 

In response to your RTI application under references, I am furnishing the 
available details as stated below. 

l . Copy of site inspection is attached here with. 

2. With regard to the site inspection conducted by Dr. Harinarayanan the 
action taken is that the site inspection report in application No. 136/ 16 

Cap. B.S. Prakash Vs Union of India was forwarded to the MoEF for 

necessary action. 

Name & Designation of Approval Authority 

PADMA MAHANTI.IFS 
Member Secretary, KCZMA 
Pallimukku, Pettah 
Thiruvananthapuram 

Yours faithfull~~ 

B~~.t -
Joint Secretary & 

Public Information Officer, KCZMA 

Annexure R7



Site Inspection Report 
No.549/CZMA/16/CSTE 

Introduction 

C BS P ak
ash S/o Balaraman, Flat No. 6C, Heera Wes, Court, Vanchiy, apt. r , , . . . h or, has I

. t' b c. e the National Green Tnbunal allegzng t at the Green G filed an app 1ca 10n e.or . . ar,..,, 
Leisure Ltd, a resort under construction at Keek.marn '." Palhkare Panchayath of Kas,,,

8

~ 
District has violated the provisions of CRZ notification 2011. The Kerala Coa,faJ ¾, 
Management Authority vide reference No. 4359/Al/16/KCZMA!S&ID datetl,24-09.201; 
has deputed Dr Harinarayanan, Senior Scientist for_ conducting a SJte inspection in ~, 
area. The site was inspected on 2s• October along WI th official from the Pallikan, G"'"' panchayath. ________ 

Observations 

The petitioner has alleged that the proponent of Green gateway leisure Ltd has alleged that 2g 
bore wells are dug for drawing groundwater within the site. The entire site was inspected.,. 
site was devoid of any boreholes as alleged. The Water from the KeraJa Water Authority "" 
seen being used by the proponent for various activities. 

The allegations that the proponent has violated lhe provisions in clearance issued by MoEF 
including the building pk:n approved, can be Verified only if the files regarding the CR.1 clearance is received. 

However following violations were noted in the area during the visit. 
I. 

ii. 

Ill. 

iv. 

Large scale digging/excavation of earth to create new water canaJs with width of 
!Om and above within 500m from il1L was noted. The CRZ notification 1991 
clearly states that "Extraction of sand, levelling or digging of sandy stretches 
except of foundation of building, SWinuning Pool shall not be permitted withfo 
500m from HTL of sea". Hence the digging within 500m from HTL amounts to violation of provisions of CRZ notification. 

These Canals are connected to the river having tidal influence from sea. These 
~has tidal influence from sea and hence on the banks from High tide Une 
landward equivalent to the disJance of the canal will be No Development zone 
The distance from the High tide line to the existing construction made in many 
place, is less than the width of the canal newJy created. Those constructions will 
b~ Partly in the No development Zone. The Google images of 2003 and 2015 
given below as fig l and 2 will provide the excavation taken and modifications done. This will also amount to violations. 

The construction of Sewage Treatment Plant (STP) has not been initiated. The 
KCZMA shall direct to install.the STp before the opening the resort to public. 
The details of water availability fron, the KeraJa water Authority may be niuested 
from the proponent to examine Whether this Will be sufficient · for the use on operation of the resort. 



\ . Buildings have
11 been re 1 . examined . gu ansect 

even before 
completion. 

This need to be 

·'ig. l The google image dated 4-2-2003 of the area 
' " 

Fig. 2 The google image dated 26-12-2015 of the area 

Summary and ~ecommendation 

• The KCZMA shall direct the proponent to submit a report on the compliance of the 
conditions in the Environmental clearance issued by the MoEF. 

• A detailed examination of the activities visa versa conditions laid down m the 
clearance and CRZ notification shall be done before the resort is in operation. 



. Prnv· t 
, Toe District eoastal zone Management Committee shall be directed to t 

detailed report on the consrructton ,nade and also to repo1t the d . tde a 

regularisations of buildings done. ctails of 
• The details ,nay be forwarded to MoEF and also to the counsel for KCZMA . 

chennai• in NGT 

·:· .. : ·::·~ . ' 
I · • . 

'·· , .. :,::~·?t~;• 
.''.' ' 

Dr p · ; . · · rmaray , 
Semor Scientist KS anan ~. ' CSTE V 

J 
I 
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